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Our analysis, findings and Directions
26. From the above, it is seen that there are still gaps in generation and
processing of waste to the detriment of environment and public health which
need to be urgently addressed in the light of binding timelines as well as need
for good governance for meaningful enforcement of right of citizens to clean
environment. Data is incomplete as legacy waste figure is only in respect of
26 dump sites. It is also not clear whether rural waste data has been included.
Taking the figures as presented, gap in sewage management is more
than 2000 MLD. Since the timelines laid down in the judgment of Hon’ble
Supreme Court have since expired, accountability of the State has to be
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determined. There can be no dispute that discharge of untreated sewage in
drains or rivers or land cause huge damage to environment and public health.
Apart from being required to remedy the situation, the State is liable to pay
compensation on ‘Polluter Pays’ principle on the pattern of scale applied in
respect of other States8 i.e. Rs. 2 crore per MLD. The State is held liable to
pay compensation of Rs. 4,000/- crores. This is in addition to the liability for
failure to manage solid waste for which we are not levying any compensation
for the time being.

Sewage Management

34. Gap in generation and treatment of sewage has to be addressed at the
earliest as observed earlier. The level of gap in sewage treatment is to the
extent of 2193 MLD. Appropriate treatment of such waste has to be
undertaken ensuring that no fecal contaminants are discharged into water
streams/ponds/rivers. The existing STP be properly operated and kept
compliant with the standards. Treated sewage needs to be utilized for
secondary purposes. Immediate efforts need to be made for ensuring
connectivity with STPs so to operate with their fully designed and installed
capacity.

Utilisation of already set up STPs

47. Available treatment capacity should be fully utilised. STPs be made
compliant with the prescribed standards. There is urgent need that
entire installed capacity is utilised and also ensuring that STPs under
construction are well connected with conveyance system. In light of
interaction with the Chief Secretary today, further requirement of STPs
to an extent for urban and for rural areas can be based on oxidation
pond and other options, including modular STP with emphasis on
utilisation of treated sewage. Further, if in-situ projects be executed with
due care and performance checked. Such projects can be intermediary
options. It may be specifically ensured that instead of discharging sewage
from STPs to river Ganga or its tributaries, the treated effluents be utilised
for agriculture and other secondary purposes.
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